
 449  Appropriation  SRAVANA  9,  1911  (SAKA)  (No.  4)  Bill  40

 “That  the  respective  supplementary
 sums  not  exceeding  the  amounts  on
 Revenue  Account  and  Capital  Account
 shown  in  the  third  column  of  the  Order
 Paper  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  India  to
 defray  the  charges  that  will  come  in
 course  of  payment  during  the  year
 ending  31st  day  of  March,  1990  in
 respect  of  the  following  demands  en-
 tered  in  the  second  column  thereof—

 Demand  Nos.  4,  8,  21,  22,  25,  27,  48,
 49,51,52,57,  61,67,  72,  74,  76,  80,  84
 and  90.”

 The  motion  was  adopted

 APPROPRIATION  (NO.  4)  BILL,  1989

 [English]

 SHRI  A.K.  PANJA:  Madam,  |  beg  to
 move  for  leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  the  financial  year
 1989-90.

 MR.  CHAIRMAN:  The  question  15:

 “That  leave  be  granted  to  introduce  a
 Bill  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  financial
 year  1989-90.”

 The  motion  was  adopted

 SHRI  A.K.  PANJA:  |  introduce  the  Bill.

 ।  beg  to  move:

 “That  the  Bill  to  authorise  payment  and
 appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  the  financial

 year  1989-90,  be  taken  into  considera-
 tion.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Billto  authorise  payment  and
 appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  the  financial
 year  1989-90,  betaken  into  considera-
 tion.”

 The  motion  was  adopted

 THE  CHAIRMAN:  The  House  will  now
 take  up  Clause  by  Clause  consideration  of
 the  Bill.

 The  question  15:

 “That  Clauses  2  and  3  and  the  Sched-
 ule  stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clauses  2  and  3  and  the  Schedule  were
 added  to  the  Bill

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  1,  the  Enacting  Formula
 and  the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  1,  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill

 SHRI  A.K.  PANJA:  |  beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted


